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(¢) Unmion Government has not suggested any amount
of remuneration for the prinaipal office holders of mosques
to the State Governments/Union-Territory Administrations.

(d)_ Does not arise.
STATEMENT

The 15-Point Programme for Minorities is implemented
in all the States and Union-Terrtories. The implementation
of this programme 1s monitored at Central, State and
District levels. The Ministry of Welfare acts as the Chief
nodal agency for coordinating and monitornng of the
programme. Ministty of Home Affairs is the nodal Ministry
for monitoring of Points No. 1 1o 7. Similarly. the other
Central Ministrics are the nodal agencies for coordinating
and monitoring different points concerning them. At the
State level, the programme 1s monitored by the State
level Committee. the Chief Minister and the Chief
Secretary. At the district level. the programme 1s monitored
by the Distnict Magistrate/Deputy Commussioner.

The progress of implementation of 15 Point
Programme, on the basis ot quarterly reports received
from the concerned Central Mimistries and the State
Governments/Union Terntory Administrations as follows -

(i) The Ministry of Home Affairs has issued
guidelines to the States/UTs indicating the steps
for mamtenance of communal harmony and
providing speedy relief to the victims of communal
nots.

(i) Department of Personnel and Training has 1ssued
gudelines tor inclusion of a minority member on
the Selection Boards/Committees  where
recruitment 1s done tor 10 or more vacancies in
respect of Group C and D services under Central
Government including Public Se:ctor Undertakings
The reports submitted by States/UTs reveal that
Selection  Comnuttees  have  been made
representative in States, Uls as well

(i) Pre-Examination coaching scheme for weakaer
sections based on econonic critena has becen
introduced for candidatoo belonging to mimonty
category also. with an income ceiling of
Rs. 24.000/- per annum for prepanng them to
compete effectively on equal terms with others m
the examinations lcading to recruitment and
admission in professional courses

1iv) National Minorities Development and Finance
Corporation was established for providing loan
assistance at concessional rates to the
backward sections among minorities through the
State: Channelising Agencies for promotion of
self-employment ventures among these
communitic:s
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(v) Scheme of multi-sectoral development plans has
been launched in 41 minority concentration
districts for carrying out a survey to identify the
activities in which minority communities are
actively involved with a view to ascertain the
requirements for carrying out these activities and
the means through which they can be arranged

(vi) For the promotion of educational development of
minornties the scheme of Area Intensive
programme and Modermsation of Madarsa
Education are being implemented by the Ministry
of Human Resource Development.

[Translation)
Ban on New Recruitment
5623, SHRI DATTA MEGHF
SHRI KACHARU BHAU RAUT
Will the Minister of | ABOUR be pleased to state

(@) whether Government has tecently annouunced
certain policies about retrenchment of employees and ban
on new recruitment;

(b) if so. the reasons therefor; and
(¢) s mpact on the labourers and cmiployces

THE  MINISTER  OF  LABOUR (SHRI M
ARUNACHALAM) = (a) to (¢) The Industnal Disputes Act,
1947 provides certain measurcs of protection to the
Workers i the event of lay-ott. retrenchment and closure
As per the Government's common approach to policy
matters and nunimum programme relating to - labour no
change has been envisaged in the matter relating to
retrenchme:nt

As regards ban on new recruitment the requisite
information 15 being collected

[English]
SC/ST Employees in VSN

5524, SHRI KODIKUNNIL SURESH @ Will the: Minister
of COMMUNICATIONS be plcased to statc

(a) whether the Government are aware that
employees belonging to SCs/STs are harassed by the
Charrman. Videsh Sanchar Nigam Limited

(b) it so. the complaints received in this regard durnng
cach ot the last three years, hll date: and

(c) the action being taken by the Government thereon?

THE MINISTER OF COMMUNICATIONS (SHRI BENI
PRASAD VARMA) : (a) No such complamt has been
received by the Department
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(b) Not applicable in view of (a) above.
(c) Question does not arise.
Safety in Mines

5525. SHRI BANWARI LAL PUROHIT
Minister of LABOUR be pleased to state :

o Wil the

(a) whether the management of the mines were found
responsible for most of the accidents as per findings
made by the investigating committee;

(b) 1f so, the details thereof, and

(c) the steps taken or proposed to be taken by the
Government to fix responsibility in this regard and to
ensure safety in mines ?

THE MINISTER OF LABOUR (SHRI M.
ARUNACHALAM) : (a) and (b) Managements were found
responsible for fatal accidents that occurred during the
1994 and 1995: ~

1994 1995
Management 41 33
Management & Subordinate 31 28
Supervisory Staft
Management, Subordinate Super- 12 6
visory Staft & Others
Management & Others 2 14

Others 121 132

(c) The provisions for satety of persons employed in
mines are contained in the Mines Act 1952, and the
rules and regulations framed thereunder. The
managements are responsible for day to day operations
In the mines and to ensure that provisions of the statute
are comphed with. The officers of the Directorate General
of Mines Satety make inspections to over-see the status
of safety and advise the management accordingly. The
Directorate General of Mines Safety draws the attention
of mine managements about the contraventions of the
statutes etc. and advises them to rectity the defects and
even launch prosecution of persons held responsible under
the statute. A Parliamentary sub-committee of the
Consultative Committee of the Ministry of Labowr had
been constituted to look into the status of safety in mines
This sub-committee has since submitted its report to the
Ministry of Labour. Apart from the legislative measures,
the Government is taking/supporting following measures/
nitiatives

(i) holding of periodic conferences on safety in
mines;

(i) self-regulation by managements;

(i) workers’ participation in safety management;
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(iv

tripartite and bipartite reviews of safety measures
at different levels;

(v

training of work persons;

(vi) observance of satety weeks and satety

campaigns;
(vii) National Safety Awards: and
(vi) Training and retraining of officers of Directorate

General of Mines Safety.
Loss to Airlines

5526. SHRI RAJIV PRATAP RUDY
SHRI MADHAVRAQ SCINDIA

Will the Minister of CIVIL AVIATION be pleased to
state

(a) the comparative domestic and international aviation
fuel prices:

(b) whether the Private Airlines Operators and the
Indian Airlines have been lately demanding aviation fuel
at subsidised/cheaper, international prices:;

(c) if so, the decision taken by the Government in
this regard:

(d) whether unutihzed and low passenger capacity in
different Air services are causing huge losses to the
exchequer; and

(e) 1t so. the steps taken by the Government to make
them economically viable

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI C.M.
IBRAHIM) : (a) Average cost of Aviation Turbine Fuel for
domestic operators 1s Rs. 14,850/~ per kilo litre as against
the rate of Rs. 8400/~ per kilo litre charged from Aur
India and other international operators

(b) Yes, Sir

(c) The demand has not been found acceptable at
present

(d) No. Sir.
(e) Does not anse.
Agreement between Tata-Singapore Airlines

5527. SHRI JAGAT VIR SINGH DRONA @ Will the
Minister of CIVIL AVIATION be pleased to state

(a) whether any agreement has been reached
between lata and Singapore Airlines; and

(b) it so, the details of the agreement ”

THE MINISTER OF CIVIL AVIATION AND MINISTER
OF INFORMATION AND BROADCASTING (SHRI CM
IBRAHIM) : (a) and (b) A proposal has been received



